
CENTRAL ADMINISTNTIE TRIBUNAL 
ERNMWLAM BENCH 

Tuesday, the eleventh day of January• 1994. 

MR. N.DHARMk&AN MEMBER (JUfe ICIAL) 

MR. S • (ASIPANDIAN MEMBER(A)MNISTkTIVE) 

N.P. Kuttn 
?eo n,. INHS S mi iv mi 
Coch..6004 	 Applicant 

By Advocae Mr. P.K. Muhmrnmed 

vs. 

Lit. Comrflander,Loji$tiCs Officer 
INHS Sanj ivani - 

Surgeon Captain,Commmnding Officer 
INHS Sanjvmi 

3* union of India represented by the 
Secretary, Ministry of Defence 
New Delhi-i 

By AdvocateMr. K. Karthikeya ?anicicer,ACGSC 

ORDER 

N • DMA RHADAN 

Respondents 

The applicant is a peon working under the second 

respondent from 10.4.0. ie has talcenleave:from 392.92 

to 15.2.924 Me could not report for duty TOn the expiry of 

the period; he overstayed and reported fbr duty ènly on 

1•.2.92. Considering the conduct of the applicant i 

unsatisfactory,. Annexlxe )A  order was passed by the 

Commanding Oflicer givinghirn warning Stating that he shall 

not repeat the same. Applicant filed Annexure-B appeal 

against the warning cmd. X~,cXxX, Annexure -A. It was followed 

by Annexure adverse remk in his confidential report. When 

tha t was communicated to the applicant, he filed Annexure-D 

representation for expunging the same. it is at this stage 

that the applicant has approached this Tribunal under section 

19 of the Administrative Tribunals Act for quashing the 

Annexure-A,C and D orders. 

2. 	The application itsálf is premature as  no final 

decision has been taken bjr  the copetent authority 
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considering Annexure-E. At this stager, in view of the 

fact that Annexure-E is pending against the adverse 

remark, it is only fair and proper to dispose of the 

applicaticn directing the second respondent to consider 

the representation of the applicant referred to above in 

accordance with law. 

30 	With thdse direction, the orinal application 

is disposed. of. 

4. 	There shall be no order as to costs. 

iqk~ . 1~,, ~~ 

(S. KA$IPANDIAN) 
	

(N. DHRW.DAN) 
?EIiBER (ADMINI8TWT lyE) 

	
ME?II3 (JUDIC IAI.) 
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